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Urigingl Applicaticn No 793 of 1999
dstrict : Azamgorh
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Hon'ble Mr, 5., Llayal, A.M,

Hon' bl e_hic, xjafiq Udgi JeMe

Vidya Vilas Iripathi

5/U Late cri sridutt Tripathi,
d/0 vill & PostoFichhaura
st agzxamgarh at present
termingtea EBFM of kocst Uffice
Pichhaura 4 stt-Azamgarh,
(sri o lewari, Advocate)
e o+ + oApPplicant

\Versus

l. .Unicn of ‘ndia ]
[hrough Jrector general Fost Uffice,
New elhni

2. Ssenior superintenaent of post Uffices,
Azamgarh, QdstiCjhzamgarh,

3. [he Branch post master,
POst Uffice Hichhaura,
Jstte szamgarh,

. Jiespongents

Od DER (Or g ])
Dy Hon' ble Mr, g, ja};al A M.

fhis UA has been filed for setting aside the order

aated )0-10-1987 and 17-12-1998. lhe order cated
10-10-1987 app€ars to be a mistake, There is zn orger of
the diseiplinary authority dated 19-10-87 for the
dismissal ©of the applicant agfter departmental proceeding
at annexure-A-] to the U4, The applicant goes not seem td

have mentiocned in the U4 that he has filed an appeal

als0O although after g direction was given to him, he has

filed an appellate orgder with a MA dated 7-9-99, which

is taken on record and the appellate order is dated
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29-10-1588 dismissing the appeal, Learned counsel far the
applicant mentions that a case was filed against the ~
applicant which was registered as Crime No,10/1988 and

the judgement in Crime Case No0,3]1/1993 acquitted the

apilicant and the charges under section 49 b.F.C. by the
order dated 24-4-1998, The applicant seems to have made
ahother representation szfter the orcer was passed by the
court of genior Civil Judge Azamgarh, The representation

was hot forwaruaed to the [drector genergl Pust on The

ground that the case had already been aecided by the

Chief rost Matler General,

2. we fing that the orger of punishment was passed in

[and the

198 7/Lappellate order was passed in 1988 and the appellant
chosen to come to the Iripunal in the year 1999 seeking

relief, The gepartmentzl enguiry cannot be relgted to the
judgement of the senior Civil Judge in a criminal case,

3., we fina that the gpplication is totally barred by
limitaticon and, therefore, we reject the same at the

adnission stage,

2 s ,

Member {JJ—  Member (A)




